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ORDER

PER SANJAY AWASTHI, ACCOUNTANT MEMBER:

1. In this case, the appeal arises from order dated 15.04.2025, passed
u/s 250 of the Income Tax Act, 1961 (hereafter “the Act”) by the Ld.
Commissioner of Income Tax (Appeals), National Faceless Appeal Centre

(NFAC), Delhi.

1.1 In this case, the Ld. AO has passed a detailed order through which
an addition of Rs. 12,86,61,319/- has been made u/s 69C of the Act, on
account of alleged failure to explain the source of funds for expenditure

towards certain purchases.
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1.2 The assessee carried this matter before the Ld. CIT(A), where he
could not succeed basically for the reason that he could not make a
presentation of facts before the Ld. CIT(A), as recorded on pages 2 and 3
of the impugned order. The Ld. CIT(A) has basically relied on the findings

of the Ld. AO in passing an adverse order against the assessee.

1.2 Aggrieved with this action of the Ld. CIT(A), the assessee has filed
the present appeal with the following grounds:
“l1. That the order dated 15/04/2025 passed U/s 250 of the Income Tax Act,

1961 is bad in law as well as on the facts of the case in upholding the order
dated 13/12/2022 passed by the AO u/s. 143(3) r.w.s 144B.

2. That the CIT(A) has passed the order u/s 250 without providing sufficient
opportunity to the appellant and as such the order is bereft of natural justice is
liable to be deleted in full.

3. That the Ld. Commissioner of Income Tax (Appeal) erred in law as well as on
facts of the case for upholding the order passed by the AO and for addition of
Rs. 12,86,61,319/- towards unexplained purchases u/s. 69C and taxing the
same u/s. 115BBE. The same may kindly be deleted.

4. That the appellant craves leave to submit any other ground/ s on or before the
hearing of the appeal.”

2. Right at the outset, the Ld. AR mentioned that the request for
adjournment before the Ld. CIT(A) were not accepted and an adverse order
has been passed without affording appropriate opportunity of being heard.
It was also averred that the assessee has a good case on merit and

deserves another chance to present the facts.

2.1 The Ld. DR relied on the orders of authorities below and stated that
he would have no objection in case the matter is to be remanded back to
the file of Ld. CIT(A), since a great deal of fact finding was already done at
the level of Ld. AO.

3. We have carefully considered the rival submissions and have gone
through the records before us. Considering the totality of facts and

circumstances of the case, it is felt that in the interest of natural justice
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the impugned order deserves to be set aside and the matter deserves to be
remanded back to the file of Ld. CIT(A) for fresh adjudication. The assessee
is expected to be alert to opportunities given by the Ld. CIT(A) for hearing

in his case.

4. With these remarks, appeal of the assessee is allowed for statistical

purposes.

Order pronounced on 21.08.2025
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